
- 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD INCH 

MT : HYDERABAD 

D.A. No.1034/1990 	 Dt.4.1.1991 

BETWEEN 

1 . N. Emamu, 

K. Gopal, 

S.0.Narayanasuaniy 	 .. 	Applicants 

VS. 

Regional Deputy Director 
of Cencess, Anantapur. 

District EmplOyment Offiper, 
Ananthapur. 	 .. Respondents 

APPEARANCE 

For the applicants 	: Shri J. Kanakayya, Advocate 

For the respondents 	Mr. N. Shaskara Rao, Addi. Standing 
Counsel for Central Govt. 

CORAP1 

THE HON'aLE SHRI B.N. JAVASINHA, VICE CHAIRMAN 

THE HDN'BLE SHRI D. SURVA'RAO, MEMBER (JUDICIAL) 

(Cantd.. .) 

N 



Iq 

(JUOGENENT OF THE BENCH DELIVERED BY SHRI B.N.JAYASIMI-IA) 

HON'BLE VICE CHAIRMAN 

The applicants herein contend that the lirst res-

pondent has notified to the second respondent viz., the 

Dist. Employment OFficer, Ananthapur that there are 

vacancies of Attender posts in his organisation arid L4tkt..J-

called upon the second respondent to sponsor the names 

of the candidates registered in the Employment Exchange 

Ananthapur. The applicants state that they have regis-

tered their names with the Employment Exchange long back 

with registration No.E.C.11251/81, E.C.12620/83 and 

E.C.70B/85. 	In a further affidavit riled they state 

that persons who have registered in the Employment Ex-

change much later to the&r registration viz., candidates 

with registration Was. ZSW/19/88 and zsW/40/89 have been 

sponsored by Respondent No.2 	The applicants contend 

that the')respondent No.2 ought to have sponsored their 

names also and their seniority could not have been ignored. 

They therefore seek a direction that they should be 

considered by the first respondent for appointment to 

the past of Attender at the selections/interviews to be 

held on 7.11991 along with others already sponsoredby 

respondent No.2. 

2. 	We have heard the learned counsel for the 

applicant Shri J. Kanakaiah, and Shri N. Bhaskara Rac, 

Addl. Standing Counsel for the Central Govt. who takes 

notice at the admission stage. On the Facts stated by 

the applicant, we see no justification in Respondent No.2 

not sponsoring the names of the applicant if he has 

(Contd. . 



4/ 
4.., To 	- 	 - 

The Regional OY.Director of Census,Anantapur.  nanthspur 01st., 

Dist. Employment Of'uicer, Anantapur. 

The Counsel Por. the applicant, Sri J.Kanakajah. 

The Standing Counsel for Central Govt. Shri 
Naram Shaskara Rao'; 

t 
I 
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sponsored the names of those who have registered 

subsequent to the applicants. We therefore direct 

respondent No.1 to consider the cases of the appli-

cants also for the post of Attender at the selections/ 

interviews to be held on 7.1.11 if candidates with 

Employment Exchange S.No.ZSW/19/88 and zsw/40/e9 or 

any other persons who have registered in the Employ-

ment Exchange subsequent to the applicants have been 

sponsored by the Employment Exchange. The applicants 

shall produce proOf of their, registration with the 

a 	 Employment Exchange, before the interviewing authorities 

to establish their seniority; 	The application is 

disposed of with the above directions. 	No order as 

2.0 

to costs. 

(s.N. JAYASIMHA) 
VICE CHAIRMAN 

<=6- S"~ ~ A 
(D. SURVA RAn) 
IIEMOER(JUDICIAL) 

Dictated in the open court 

Dt.4th Jan. 1991 
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CHECKED BY 	APPROVED BY 

TYPED BY 	COMPARED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH XPHYDERABAD. 

THE HON' BLE MR.B.NI.JAYASIMHA : V.C. 

AND 

THE HON&BLE MR.D.SURYA RAO : M(J)V 

THE HON'BLE MR.J

AN 

RASIMHA MURIY;M(J) 

THE I-ION' BLE MR .R . BALASUBRAMkNIANLM(A) 

DhTE:'24 9 b-\-j\ - 

RDER / JIJmEMENT; 

I 

r.A\ /R.A./C.No. 

in \ 
T.A.N'. 	 W.P.No. 

O.A.No. 

Adm4te and Interim directions 

\ 	
- 	issued. 

Allowkd.  

Dismi4ed for 4efault. 

Dismisked as withdrawn. 

Dismissd. 

Disposed of with direction. 

M.A. Ord\red/ReieCted. 

No order a\to costt. 

-rjy TriUnti intral AdministiR 

i 

SPATCH 

, J4$1991 

BENCU. 
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